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In accordance with the terms of the Agreement, 
India nominated Ambassador Ales Bebler, Judge 
01 the Constitutional Court of Yugoslavia, 
Pakistan nominated Ambassador Nasrollab 
Entzam of Iran and the Secretary-General of the 
United Nations appointed Judge Crunnar 
Lagergen of the Stockholm Court of Appeals, 
Sweden. 

I should like to recall what was stated in the 
Lok Sabha by Prime Minister Lai Bahadur Shastri 
expiaui-ing the function of the Tribunal, and I 
quote:— 

"... I would like to state what is to be 
determined by negotiations Or by the verdict of 
the Tribunal is not of any new boundary between 
India and Pakistan. That is not. the claim of either 
of the two countries. What is to be determined is 
the boundary which came into bein« as a result of 
the partition of the country and the accession of 
the State of Kutch to India   .   .   ." 

Thus, the Award of the Tribunal was intended to 
settle the boundary between the former state of 
Kutch and the Province of Sind as it existed at 
the time of partition. 

The preparation and presentation of India's case 
was entrusted to a team of eminent Counsel.    The    
Attorney-General of India, Shri C. K. Daphtary, 
was the leading Counsel, the   others being Shri N. 
C. Chatterji, M.P., and Shri M. A. Palkhiwala, 
Senior advocates of the Supreme Court, and Shri J. 
M. Thakore, Advocate-General    of Gujarat.    The 
Counsel had the assistance of a team of officers 
headed by Shri B. N. Lokur, Law Secretary to the 
Government of India.    Hundreds of files, maps, 
books and reports were examined by our team 
which  spared no effort in preparing and presenting 
our case before the Tribunal,  which it did with 
great ability and thoroughness. 

The claim of Pakistan was that the boundary 
lay roughly along the 24th parallel;  in other    
words,    Pakistan 
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laid claim to half the Great Rann of : . Kutch, with 
an area of some 3500 sq. miles. We had contended 
that the entire Rann was a part of India and the 
boundary lay roughly along the northern edge of 
the Rann. The Tribunal has unanimously rejected 
the Pakistani claim that the border lies along the 
24th parallel. One member ' of the Tribunal has 
upheld our claim, while the other two members 
have upheld it with modifications in some sectors 
of the boundary. By a majority, the Tribunal has 
held that about 3200 sq. miles lies on our side of 
the boundary while about 300 3q. miies of the 
territory claimed by Pakistan lies on the Pakistan 
side of the boundary. 

Mr. Chairman, Sir, I am conscious of the 
anxiety of the hon. Members and, indeed, of the 
country as a whole. I share this concern. This is a 
grave matter. Government are awaiting, the full 
text which will be fully examined. Then, we shall 
be in ' a better position to make a fuller statement. 
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(Interruption.) MR. CHAIRMAN; Just 

wait. What the Deputy Prime Minister has stated is 
quite relevant because he has stated that the full 
particulars are not there and the Prime Minister is 
prepared to make a detailed statement and then 
they will give an opportunity to both the Houses to 
discuss the matter and therefore my feeling is that 
we will be wasting our time by going into matters 
on an insufficient basis. 

"
T

he Indian Police may then re-occupy the posts 
at Chad Bet in strength no greater than that em-
ployed at the position 31st December 1964." 

 

THE DEPUTY PRIME MINISTER AND THE 
MINISTER OP FINANCE (SHRI MORARJI R. 
DESAI): On a point of order. The Prime Minister 
just now said that this is a statement made for the 
moment because we have not received full 
information nor the full award. Therefore when 
that comes a fuller statement will be made and a 
proper discussion will be held. Why should this 
statement be made now by my hon, friend Shri 
Rajnarain? He can do It after the further 
statement is made by the Prime Minister. 
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"The decision of the Tribunal referred to 
in (iii) above stall be binding on both 
Governments and shall not be questioned 
on any ground whatsoever. Both Govern-
ments undertake to implement the finding 
of the Tribunal in full". 
MR. CHAIRMAN: Now sit down please. I 

have given you enough opportunity. 
Everybody is anxious. You are anxious, I am 
anxious and the two Houses are anxious 
about this matter. 
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SHRI DAHYABHAI V. PATEL (Gujarat): 
Madam, I am. surprised at the way in which 
business In this House is conducted. I pointed out 
{b he Chairman that the Prime Minister was here 
on a specific matter and yet I was ignored and 
somebody else who shouted with a louder voice 
was air 1 lowed to ask questions. Then somebody 
else asked, and the thing prolonged until the 
House was adjourned for lunch. Madam, is having 
a loud voice only going to be the criterion because 
of which people are able to get up and speak? 
Certain questions were allowed to be asked. I 
should say, but men there were some other people 
also who would like to ask questions. 

THE DEPUTY   CHAIRMAN:    That is why I 
am permitting you now. 

SHRI DAHYABHAI V. PATEL: Bat this 
should not become the practice that anyone who 
can shout with a loud voice can get away and 
continue to spetk for fifteen and twenty minutes, 
till the time is up for adjournment, when the 
Chairman says that the House is adjourned, and 
goe» away. Now, Madam, this is not the way to 
have a procedure for us. The Business Advisory 
Committee was called at 12.45. What happened to . 
that? Is the business going to be regulated by a 
procedure by the Business Advisory Committee, 
and the traditions that we have evolved, or just by 
the loud voice that one or two people have? This is 
my first question.   I would like to know this. 

Madam, I saw that the Prime Minister was 
here. I wish she were here now. I would like to 
ask one or two questions. 

THE DEPUTY CHAIRMAN: She is coming. 
You please begin, I have sent for the Prime 
Minister. 

SHRI DAHYABHAI V. PATEL-Madam, we 
would like to know whether the area that we are 
likely to lose under  this  Award,  under    this 

MR CHAIRMAN: The House stands 
adjourned till 2 P.M. 

The House adjourned for lunch at 
ten minutes past one of the clock. 

The House reassembled after lunch at two 
ol the clock, THE DEPUTY CHAIRMAN In the 
Chair. 

THE        DEPUTY CHAIMAN: 
Yes,    Mr. Vatel. you wanted to say 
something. 



 

•dispensation, is at present'under our control, 
or under the control of Pakistan. The award, 
on the face of it, does not look'like a judicial 
award, it seems to Be a political award, 

SHRI P. N. SAPRU (Uttar Pra 
desh): It is judicial also, they were 
judges.  

SHRI DAHYABHAI V. PATEL:   It is a'' 
political award; there is no doubt about it.   
Now the question certainly needs to be 
considered by the House and by Government, 
what our attitude towards it is going to be.    
But what the Government should    really 
consider is that   repeatedly   our disputes with 
Pakistan are being, settled on a piecemeal basis 
and always    to our disadvantage because,    
wherever it suits the Pakistanis says: "Yes", 
and take the benefit of it, and whatever does 
not suit them they do not observe, right from 
the time of the withdrawal from Baramula.   
And yet we get a bad name in the world, as   an 
aggressor.   That is the situation that this  
Government has  developed,    or has   allowed  
to  be  developed.     May we know whether 
there is going to be any change in this, or this is   
the pattern that is going to continue   in the 
matter   of   every    dispute, or in every matter 
that is going to come up again as a dispute?   
Has the Government not thought  of settling     
once and for all all matters of dispute with 
Pakistan?    Unless a complete settlement is 
made, it is no use getting these little    pieces      
settled.      After     all, whether it was a little 
dispute of a few  posts in  the Rann of Kutch  is 
not the important thing to my mind. 
Psychologically, certainly it is important and It 
is going to be a very important  matter with the  
people    of Gujarat.   When they are going to 
lose all this, they wiH ask why.    People will 
ask questions whether our case was properly 
argued or not, and ask all'sorts of things.    I am 
not trying to raise those things, but I am raising 
the basic question, the policy, uf the 
Government in this matter.   If we are tor give 
Up certain territories as 

a result of this    Award,    for'   what': reason?   
h it because we are gentl*-. men or- Is it 
because we like to res- , pect the award to 
which-.we have been parties?   What about 
the other awards to  which  we  have  been  
parties  but where the other side has chosen 
not to accept them and not to implement 
them?    This is  the    large    question which 
has to be decided once for all; and it cannot be 
allowed to be continued, to drag on.   It is no 
good ^oing on saying for ever that we are 
parties to the  dispute,  to settle  which    we. 
must agree to the award given. 

SHRI CHITTA BASU (West Bengal): 
Madam Deputy Chairman, the judgment of 
the international tribunal on the Rann of 
Kutch is based more on political 
considerations than on facts, than on 
evidence presented by the two parties. Now 
it is my opinion that, if this award is im-
plemented, it will involve ceding a part of 
Indian territory to another nation, which I 
think the Government of India has no right to 
do. If the Government of India does so, it 
will be an act of betrayal of the nation itself. 
Again, this Award, as It has not been a 
unanimous one, I think It is not obligatory on 
the part of the Government of India to 
implement it, because there have also been 
other points of view expressed by another 
member of the tribunal. Therefore* India 
reserves the right to project her points of 
view in this case afresh. 

Again, another point we have to note. If 
this award is implemented, 11 will create 
dangerous precedent, because the award has 
inter olia said this: "The consideration of 
promoting peace and stability in this region 
compels the recognition and /-onftrma-tion 
that this territory", (awarded to Pakistan) 
"which is whol'y surrounded by Pakistan 
territory also be regarded as such". If this is 
accepted, then this may also be raised in the 
question of Indian enclaves surrounded by 
Pakistan territory. Then that will also lead to 
ceding a further part of our country to 
Pakistan. That being the case.  I would request 
the ' 

l259              Re Jndo-Pafc&tan Border   [ 20 FEB. 1968 ] in GufaraUWeet     1260 
Pakistan Area 



1261            He Indo-Pakistan Barter [ RAJYA SABHA ]        in Gujarat-Weat        1262 
Pokittan Area 

THE DEPUTY CHAIRMAN: You want to say 
something more on this? We must put an end to 
this now. 

SHRI P. N. SAPRU: Just two or three words 
only. Every award has a political and a legal 
aspect He who deal with these cases know that 
we have to deal with facts and we have to deal 
with the law which is applicable to these facts. 
That has been done in this case. What has to 
be remembered by us is that where is a 
definite commitment on our part to abide by 
this Award. These three persons, these High 
dignitaries, were appointed at our instance and 
at the instance of Pakistan. 

THE DEPUTY CHAIRMAN: That has 
already been stated by the Prime Minister. 

SHRI P. N. SAPRU: And therefore we 
have to abide by it whether we like the Award 
or whether wc do not like the Award. I am not 
going into that question. But we as a nation, 
we as a nation which honours international 
treaties, which honours international 
agreements, have t» abide by this Award. 

SHRI V. M. CHORDIA:   No,  no. 

THE DEPUTY CHAIRMAN: That will do. 

SHRI P. N. SAPRU: And it should be 
accepted unanimously by us as the 
representatives of the Indian people. 

SHRI V. M. CHORDIA: It cannot be 
accepted. 

THE DEPUTY CHAIRMAN: That will do. 
Now the Prime Minister is here. Do you want 
to say anything more You have made yourself 
very clear. 

SHRIMATI INDIRA GANDHI: No, I 
have nothing else to add. 

THE DEPUTY CHAHtMAN; Now we go 
on to the next item—Papers to be laid on the 
Table 

SHRI DAHYABHAI V. PATEL: Madam, 
are we going to have a debate; 

(Shri Chitta Bosu. j 
Government of India to consider this tribunal's 
judgment on the basis of these observations 
of mine. 



1263 Papers laid [ 20 FEB. 1968 ] on the Table 1264 

on this after the»full details are received? 

THE DEPUTY CHAIRMAN: The Prime 
Minister has said that when the full text 
comes she will amplify her statement and all 
the rest will follow after that.   Nothing more 
now. 

 

THE DEPUTY CHAIRMAN: That will 
do, Mr. Rajnarain. 

PAPERS LAID ON THE TABLE 

ACTS MADE UNDER THE HARYANA STATEM 
LEGISLATURE (DELEGATION OF POWERS) ACT, 

1967 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): Madam, I beg to lay on the Table a 
copy each of the following Act made by the 
President, under sub-section (3) of section 3 
of the Haryana State Legislature (Delegation 
of Powers)   Act, 1967: — 

(i) The Indian Stamp (Haryana 
Amendment) Act, 1967 (Act No. 7 <of 
1967). 

(ii) The Haryana Land Revenue 
(Additional Surcharge) Act, 1967 (Act No. 
8 of 1967). 

(iii) The Punjab Urban Immovable 
Property Tax (Haryana Amendment) Act 
1967 (Act No. 10 of 1967). 

(iv) The Punjab Passengers and Goods 
Taxation (Haryana Second Amendment) 
Act, 1967 (Act No. 11 of 1967). 

(v) The Punjab Entertainments 
Tax (Cinematograph        Shows) 
Haryana Amendment Act, 1967 (Act No.  
13 of 1967). 

[Placed  in  Library.  See No.    LT-J43J68 
1or a) to  (v)]. 

SIXTH VALUATION REPORT OF THE LIFE 
INSURANCE CORPORATION OF INDIA,   1967 

SHRI K. C. PANT: I also lay on the Table, 
a copy of the Sixth Valuation Report of the 
Life Insurance Corporation of India, as at 31st 
March, 1967, under section 29 of the Life In-
surance Corporation Act, 1956. [Placed in 
Library.   See No. LT-144|68]. 

NOTIFICATIONS  UNDER  THE     CUSTOMS ACT,  
1962 

SHRI K. C. PANT: I also lay on the Table 
copy each of the following Notifications of 
the Ministry of Finance (Department of 
Revenue and Insurance), under section 159 of 
the Customs Act, 1962: — 

(i)   Notification  G.S.R.    No.   237, dated 
the  1st February,  1968. 

(il)   Notification G.S.R.    No. 277, dated   
the   6th• February,   1968. 

(iii) Notification    G.S.R.    No. 273, dated the 
10th February. 1968. [Placed in Library, See 
No. LT-112| 68 for  (i)  to  (iii).] 

THE  CUSTOMS  AND  CENTRAL EXCISE 
DUTIES  EXPORT  DRAWBACK   (GENERAL)  

TWENTY-FIRST    AMENDMENT RULES,  
1968 

SHRI K. C. PANT: I also lay on the Table, 
a copy of the Ministry of Finance (Department 
of Revenue and Insurance) Notification 
G.S.R. No. 272, dated the 10th February, 
1968, publishing the Customs and Central Ex-
cise Duties Export Drawback (General) 
Twenty-first Amendment Rules, 1968, under 
section 159 of the Customs Act, 1962 and 
section 38 of the Central Excises and Salt Act 
1944. [Placed in the Library. See No. LT-
111|68.] 

NOTIFICATION OF THE MINISTRY OF 
FINANCE 

SHRI K. C. PANT:   I also lay on the Table, a 
copy of the Ministry of Finance (Department of 
Revenue and ',   Insurance) Notification G.S.R. 
No. 274, I   dated the 10th February, 1968,    
pub- 


